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~ c t s  of the Gnjamt Legislaillre and Ordinances promulgated and 
Rqglations made by the Governor. 

- '  

The following Act of the Gujarat Legislature hsving been assented to by the 
- Presidmt on the 30th 'July, 1980 is hereby publisl~ed for general ii~formatioi~. 

' N. B. PATEL, 
Secretary tn the Government of Gujzlrat. 

Legal Department. 

GUJARAT ACT NO. 7 OF 15180. 

(First published, after having received the assent of the President in the 
"Gujmt Gcvernment Gazette" on the 31st M y ,  1980). 

An Act to amend and consolidate the law relating to the prevention of intrcduc- 
tion, sp&d or reappearance of insect pests, plant diseases and noxious 

'wee& injurious to mops, plants or trees in the State of Gujarqt. 

It is hemby enacted in the Thirty-first Year of the Republic of India as 
fnn&:- 

1. { I )  This Act may be called the Gujarat Agricdhral Pests and Diseases 8hort tiao, 

Act. 1980. e h n t  and 
oommenoe. 
ment. 

(2) Tt extcridq to the whole of the State of Gujarat. 
($1 It shall & deemed tn have come into fbrw on the 19th April, 1980 I 

$a-1 

f a'tP* a%&! 



( I )  marrv m Assesor appointed under section 19; 

(2) ' ' b e d  peat" means any pest d e c l d  to b an insect pest by a not& 
cation under k t i o n  3; . 

(3) *s&ptctor" lilcrins an Inspector appointed under 19; 

(4) ' W e d  area" means any area speicified in the notification issued ' 

& d o n  3 in which a declaration made under the said .section is in force: 

(5) "nodous weed" means any weed declared to be a noxious wed by a. 
noti6cation under Section 3; 

. . 

(6) "occupier" means the person having for the time being the right of 
occupation of any land, water or premises,. or his authofised agent or any 
person in actual accuparion of the land, water or premises; 

-(T) "pest" means any insect or other invertebrate ,animal; 

(8) "plant" includes the fruit, leaves. bark, cuttings -and any living portion 
of a plant but does not include the seed: 

Provided tbat the Sbte Government may. .by noth5cation in the -Official 
Gazette. dircct that the sexd of any particular plant shall be included in the 
definition of plant; 

(9) "plant disease" m&s any fungoid, bacterial or parasitid or other 
dkasa declared to be a plant disease by a notification under section 3; 

( I @  "pr&M" means prescribed by rules made under section 22. 

Power to 3. (1) Whenever it appears to the State Government that any pest. d i g w  
dmlam inmot or weed is injurious to crops, plants Or trees in any local area and that it is 

I at@, plant . La,. aodnccmmy to take mcasurca to eradiste such +st. disease or weed or to prevent 
'~Oxioue ib introddm. spread or re-appeawc;e, the State Cjovernment may, by not$- weed# 
end to direot~ation in the Official Gazette.-- 
maaramto - 
d o a t e  or 
prevent (i) declare that such pest. disease or weed is an ins- pest. plant di- 

' . them. or iroxious wed: 
I .  

(ii) specify the Iocal 'am within which and the perid during which such 
dmlaratim shall remah in form; 

(lifi prohibit or restrict the movement or removal of any plant. We, soil 
w m  frcm oaa plaoa to anatbar wlthln or outaids auch m: 

\ I I . . 
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(iv) direct the carrying out of such preventive or remedial measures includ- 
ing the datruction of any insect pest, plant disease or noxious weed or the 
plan- or datrwtim of my mps, plants or tr;Bes witbin th$G period s m e d  
ia such notihation as the Stale Government may deem ne&, in order to 
eradicate such pest, disease or w e d  or to prevent its introduction, spread or 
reappranm : 

Provided that where the Stace Government is satisfied at the Q'me of issuing 
such notifwtion or at my time thereafter, that it is necessary to carry out 
such preventive or remedial measures immediately in any local area, it may h 
or by such notification direct, such measures to be carried out immediately,- 

(a) by itsel£ through its own officers, or 

(b) by such persons ot institutions including the occupier and in such 
manner as the State Government may specify in such notification, and 

the cost of any measures so carried out- 

(0 by the officers shall .h payable ,to the Sfate Government, and 

(1'0 by the persons or the institutions shall be payable to the persons or 
as tbe case may be, the institutions, 

by ea& -occupier in the local area to such extent, in such proportion and within 
awb time. as the State Government may, by order determine. 

(2) The suhtance of the notification issued under sub-$&ion ( I )  shalt also 
.bt notified by the Collector by beat of drum or other customary m d e  i n ,  such 
local area, . 

4. a the issue of a nstihtion under section 3, every occupier witbin t h e ~ ~ ~ i ~ ~  of 
' 

11otSad a m  shaU carry out witbin the period specified therein the p r e ~ e n t i v e ~ ~ ~ P $ ~ ~ ~ ~  
or remedial measures mentiwed in suc6 notification and act in compliance e notifioatim 

/ 

t h t d ,  and it 'shall also Ix lawful for the Collector to all upon any "@ 

v, not b h q  below the age of I8 yeanr'and raiding wihin such notified 
a m  to,rcnder such assistance in arrying out such mmures, as he may consider 

I 
I n-: . 
I Prwidcd that no. ptrson who is, by reason of old age, physical disability or 
( any &her reasonable cause, incapable of rendering assistance or who lives at a 
: distance of more than eight kilomcf~s from the place where his ~ n c e  js . 

- ,tqM shall h called upon ta render such assistance: - 

Provided Xurtber-that for the p-se of c8Iling u p  any ptrsort whose 
-assimce is muid, it shall be sufficient to notify such requirement by a pro- 
clamtion ih this bthalf made by btat of drum or other customary mode in the 
d ~ l i t y  in which such person is residing. ' 

I 
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I Power of 5. Pioy h p c t m  may, after giving notice in such form &d &er and Inspoutor to 
onht upon kfore such lime as m y  be prescribed; enter upon any land, water or premises 
any landi situated in a norified area for the purpose of ascixkinhg- 
wator or 
pwmisoa 

(i) whether thqe is any insect pest, plant disease or noxious weed on such 
land, water or premises; 

. (ii) whether the preventive or remedial m e i u r a  mentioned in a n@- 
cation issued under section 3 have been carricd out, or an* has been done 
in contravqn tion of such notihtion. 

'Powar of 6. If, on inspection of any land, water or premim under section 5. the 
InwoWr to Inspector finds that there is any insect pest, plant disease or nolsious weed op such o8Ry Out 
pr6vonttve or land, water or premises, or that preventive or remedial measures ~entioned in 
romedial 
measurl,a on a notihtion jssued under seaion 3 have not k e n  carried out, even though 
failure of  he perid s@ed in such notification has expired or that anything has bcen 
oocnpior to 
do 80. done in contravention of such notification, the Inspector may, subjfsct to the, 

general or s p i a l  orders of the Statz Government, carry out, at the ex- of 
the occupier of such land, water or premism such preventiye or media1  

* m e a s w  or remove any crop planted in contravention of the no&&catlon or dis- 
continue tbe contravention of such notification. 

Reoovory of 7 
mt frum . ( 2 )  The costs of any preventive or remedial measures d e d  out or any 
the occupirr. other action taken under the proviso to sub-section ( I )  of section 3 dr- sectiw 6 .  

' shall be recoverable from the occupier as an arrear of land revenue. 

' (2) Any sucb occupier may, within thirty days from the lkst deqand of 
I such costs from him, prefer an appeaI to the Collector or to such o@r ' oftihr .,. 

as the Collector may appoint in this behalf on the ground that,- 

(i) the casts include charm for items other than the cost of Iabour. 
material 'or use of. implements; or 

(ii) the b g e s  for labour or material or use of implements are unreason- 
, - ably high 

(3) On receipt of an appeal under sub-section (2), the Collwtor ot other " 

I officer, as the case may be, shall after giving the wupier  ad opportunity of 
I .  king heard. YES!: such order thereon as he thinks fit. 

I (4) Every order passed under sub-s&im (3) shall be h a 1  and wl~clusivo 
and shall not be liable to tK: called in question in any Court. 

~ordpenea- & ( I )  '1f. In carrying out any preventive o; &medial measures under e m  
I 3 or 6, the officer of Government, person. institution - or Inspector dcsqoys or i doatrnction I . I -  
I .  , of t - ~  or causes to be .destroyed,- 

plnirta. 
i 
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(a) any tree which is deckxi with an insec~ pest Or a plant &sew, 01 

(b) any plants some or all of which are incected with insect pest or plant 
diW and whch are 'grown so closely together that it is not practicable to 

, .  .treat each p h t  individually, or 

(c) any plants or trees, wluch though not itlfected at the time with an 
insect pest or a plant disease are. in the opinion of the officer, person, institu- 
uon or, as the case may k, Inspector, liabie to such infection, 

t& odficer, p o n ,  institution or as the case may be. I m p t o r  shall give notice 
td the mupier of the land or premises on which such trees or plants were 
grown stating particulars of the trees or plants destroyed and estirnate of their 
V i u e .  

(2) When any tree or plant is destroyed under sub-section' ( I ) ,  the mupier 
shall h entitled to compensation determined in the manqcr provided in sec- 
tim 11. 

9. If q a-cupier in carrying.out, any preventive or remedial measures direcpd hmpena& , 
tion for 

to be mr id  out by the notification issued under section 3 destroys m y  tree or trees or 
p!ant in accordance with such dirwtion he shall Ix entitled to such ~ornp1:nsation plan& 

deatroyod by 
as he would have been entitled to h d e r  section 8 as if such tree or plant had beenooonpiBr. 
destroyed by the offier, person, institution or, as the case may k. laspector. 

lo..' Every claim for compensation shall be made, in writing to Ihe Assessor %oednre 

within one m o d  from the date of- for o~aiims 
for oommn. 
uation. - 

(0 the notice given undet sub-section ( I )  of section 8, if the claim is made 
w i e r  the mid section, or 

(ii) the destruction of the tree or plant, as the case may k, if the c k  
is made under d o n  9. & 

'11. ( I )  On receipt of any claim under section 10, the Assessor shall, ~~d of 

subject to the provisions of sub-section (2) and after making an inquiry in the h m r i  

prescribd maimer and taking such evidence as he thinks fit, fix the amount of AppsaI. 

compensation due to the occupier under the provi_sions of this Act and make 
. . 

an award for such amount. 

. (zj The amount of cumpensation shall-- 

:a) for every destroyed tree of the kind referred to in clause (a) of sub- 
d o n  (1) d d o n  8, not exceed one-half of the value oftbe said tree; 

(b} for tivery destroyed plant of the kind referred to in clause (b) of sub- 
section (I) of s d o n  8, not exceed 'the threefifths of its vdue; and 



Duty .of 
0ortaIn 
Pilisge 
orn~er~ to 
mpo* 
apwmnps 
of  inmat 
g'"2 
noxiom , 
d. 

(c) for wery Jrsuoyod piant or trec of tbe kiuc,referrd in clause (c) of 
subse~um (1) ot bstion 8, be its full value: 

Providd that no cqupensation shall -be payable for- 

(I} any noxious weed destruyod; 

(ii) any cotton plant destroyed in order to eradicate or prcveni the inlro- 
duction or reappearam of any insect pest or plant disease; 

(iii) the destruction of trees and plants infected with 'any imwt pest or - 
plant disease which in opiriion of the Inspector contracted infection due 
to the neghgencc of the occupier in carrying out the preventive or remedial 
measures mentioned in the notiiicaticm issued under section 3. 

, Exp1~1taliun.-For the purposes of this section, value means the value of a 
tree or plant at the time of its destruction. 

(3) If any mount is due from the occupier on account of costs incurred in 
carrying out the preventive or remedial. measures under the proviso to sub 
section ( I )  of section 3 or under section 6, the whole or part of the amount 
of compensation awarded to b, as may be necessary. shall be set off against 
the amount of costs due from him. 

(4) A copy of every award made by an Assessor shall be sent to the occupier 
to whom such compensation has k e n  awarded and to the Tnspector of the 
notified area concerned. 

(5) The occupier or the inspector, as the case may be, may within 30 days 
from the date of receipt of a copy of the award under sub-section (4) prefer an 
appeal to the ColIector against the award. 

(6) On receipt of the appeal under sub-section (3, the Collector shall, after 
giving the occupier and the Inspector an opportunity of being heard, pass such 
order thereon as fie thinks fit, 

(7) Every order passed *under sub-section (6) shall be h a l .  

12. ( I )  If any insect'pest, plant disease or noxibus weed apptttrs in any ' 
village adjoining a notified area, the village of6cers of such village shall forthwith 
report the fact to the Collector or such other o h r  as the State Gwernment may 
appoint in th?s bchalt, P 

(2)- The Collctor or such other officer, as the case may be, shall, rn r e p t  
of such rtport and after making such further inqurry as he may deem n w u  
f o m d  it to the State Government with his remarks therim. 



13. (1) When any noti6ed area in which locusts have been declared to be anF'u::p 
insect pest uuder section 3 is invaded or is in danger- of aa invasion by the to ,,* 
locusts, the Collector or any officer appointed by him in Llds behalf may, with z:z 
a view to facilitating preventive or remedial measurk against Iocusts, by p r ~ l a -  out pn-  

mation published in the manner hereinafter specified,- vsutiva or 
remedial 

. rno~rnm~ 
(a) call u p n  all male persons not below the age of- 18 and above the age 2'030= 

of 60 ywrs and in the notdied area to render all possible assistance of ~ o o u h  

in carrying oat preveutive or remedial measures and in the destruction b i 4 , ~ ~ ,  
ICCUS~S : * menam. 

M i d a d  that no person who, on account of physical infirmity is incapable 
of rendering assistance or who resides at a distance of more than eight kilo- 
meters from tLe place where his assistance i s  r q u i r d ,  shall be called upon to 
render assjsta~ce under this clause; ' 

(b) req~ire all or any male prsons not below the age of 18 and a b v e  the 
age of 60 years and residing in the notified area to present themselves at such 
time jmd at such place and to such authority as may be s w e d  in the pro- 
clamation and to render such service and for such time as may be required d 
tbem +ly the authority to whom they have presented themselves in pursuance 
of such prodarnation : 

Provided that no preson who, by rcason of old age, physical infirmity or ' 
any other reasonable cauye, is incapable of rendering such sewice 'shall be 
called u p n  to render service under this clause. . 

(2) When any person is called upon to -render assistance under clause (a) of 
subsection ( I ) ,  the Collector or the officer appointed or any officer authorised 
by the Collector may direct such person to do or not to do any particular thing. 

(3) Persons who are called upon to render sentice under clause (b) of sub- ' 

section ( I )  shall, in consideration of such serviw, be entit14 to such payment 
as may be prescribed. 

(4) A proclmation under sub-section (1) shall be published by the b a t  d 
drum in the town or village and by affixing wpy thereof in chawdi, churn or 
in'some other nkblic budding or place in the town or village, as the case may 
be, and the statement in writing by the Collector or oficer making the proclama- . 
tiw to the effect that the prdarnatim WAS duly published on a specified day, 
shall be conclusive evidence that the requirements of this section have k e n  com- 
plied with and that the prmlamation was published on such day. 

(5) A proclamation under sub-section (1) shall .cease to operate at the ex*- 
tim of tbree months from the date of its issue unless, before the expim.ahon of 
t h ~  said p i a d  of three months, the State Government by public notice, extends 
it to a further peddnot exceeding thrw m~nths. The pvisions of bub-sqtioq . , 
(4) rikM rnrrtaflx rnutsffdis apply betha wblhflgn 61 nuoh ~ b t h  no#ar 
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Power to 
' myuisition 

vehiolea in . 
w of 
looust 

, menace. 

14. (1) When any notified area in which locusts have k n  declared to IX all 
insect pest under section 3 is invaded or is in danger of an invasion by locyts, 
the Collector or any officer appointed by him in t h i s  behalf may, with a view 10 
facibtating p~eventivk or r e m e u  measures against locusts, by order, in dt ing.  
requisitim any vehicle 'and make such other orders as may appear te him to be 
necessary or exment in connection with such requisition. Any vehicle requisi- 
tioned udder this section may then be used or dealt with in such'ma~er  w may 
appear to be necessary or expedient to t h e  oEcer requisitioning the vehicle. 

(2) (0 Every order .made under sub-section ( 1 )  shall,- 

la) if it is an order affecting a corporation or a firm, be served in the 
manner provided for the service of a summons in mle 2 of Order XXM or 

of 
rule 3 of Order XXX as the case may be, in the First Schedule of the Code 1~438. 

of Civil Procedure, 1908: 

rb) if it is 'an order affecting an individual owner other than a corpration 
or a £inn, he served on the owner- 

{i)  by personally delivering it to him, or 

(ii) by sending it to him by post. or 

( i i f i  where the owner cannot be found. by leaving an authentic cupy of 
thc order with som.: adult malc member of the family or by affixing such 

to some mpicuous part of the premises in which he is known to have 
last resided or carried on business or worked for gain ; 

(c) if the ownership of the vehicle to be requisitioned is in dispute, be 
- published in the Officinl Gazette. 

($9 THhete a question arises whether a person or owner was d f y  informed of 
order made in pursuance of sub-section (1) compliance with the rcqulrenlents 

, of this sub-sec:i~n shall he conclusive proof that he was so i~formetl: but failure 
to comply with the siid requirements shall not prwlltdp. proof by other m&ns 

, , 
that hc was so informed or affcct the' validity of the order. 

(3) If the' owner of the vehicle does not, a b r  service of the order in the 
manner providsd in sub-sectim (2) place the vehicle in posscssim nF .thc'officcr 

authority mentioned therein, such ofiw or authority, a5 the mse mav he, 
may seize the vehicle from any ner3on who may for the time being be in posses- 
sion thereof, 

'r 
(4) No owner of any vehicle or any person in possc~sim of it shall, nfter 

service or publicatim of an order under this s & m .  remove or all&r+ to hi: 
removed any part, pre. tuhe or any other accessory or in any way damage tha 
yeMgf1 a mi it to ba dams@ no as 16 raduc~ the uqoRllne~s d nuoh' vbhic~i; , 
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$#@ ~ ~ . d y i . w b W ~ : i t ~ ~ i s i t i o n J -  under this section, them shai be pad 
~ ~ r & a : ~ ~ m d ~  m-ti~tl, as may ly agre,ed upon between him and thb 
d k w  reguisitimW ih. vsh& i ~ d -  in t h ~  absence of such agr&tllent, such 

' compensdticm as may be determined by the Collector. In deternlirli~ig thc .am&urlt 
@ . w n # t i a :  &a-WlWr shit, take into cowideration thc 1.0~s caused to 
m ~ h ~ k y ~ R m u m d ~ q ~ i a i t i q n  and-also ther mdel ,  make. type, 'class and 
d t i m  of the vehicle at the time of requisition: 

: md;aa~, *s s$ of compensation payable to the owner shall - , 
aglQ rgnml;qq& gpr day the State dovemtnt  may by generd or special 
od&&.M .{i$rtq. !n>.tjmc. having regard to the, current rates of hire of such 
vehiclee &vailing id. the -district during the period of requisition: 

' 

Providcd further that the order determining the compensation made ulldcr this 
sub-sectiou shall be served in the manner provided in sub-section (2). 

-16) ' The o&r requisitioning any vehicIe may at any time telease the vehicle 
from rcquisitiun and'when it is decided to do so, a notiw io writing shall be 
sewed on the owner in the manner provided in sub-section (2) to take delivery 
of the vehicle on or before such date and from such place and person ;is may 
bk 'lrpec$ecl tberkin.' 

(7) Whch such notice is served, with effect from the date of service thereof 
iro further liability for compensation or payment of any other kind shall accrue , 
ICY' r&pisitiunjng the vehicle : 

.midM..that,  tho .o@ccr rcqpisitioning the vehicle may make such further p y -  
meat on account of compensatiov for any material damage done to the vehicle 

. during the period d t'equisitioning as may be assessed by the Collector. 

' (8)  The &liva~y of possmion of the vehicle to the owner or his acciedired 
asnt  s11ttII bE P full dischage of any lability of the State Government to deliver 
poswsion to Y I I C ~  person as -may have rightful claim to possession thereof but 
shill' nnt pt+judjct any right ia raqpat of such vehicle which any other person 
may be entitled by due process of law to enforce against the perso11 to whom 
& s ~ s s ~ ~  of the vehicle is so delivered. 

,I 

.(9) J f  m q r  fai1s.t~ take 4e)i~ery of the vehide on or before thc spcci- 
fid:*&tg, fifi nf&w who mssfl. the order of release of thc vehicle may dispose- 
05 theggmq t~wfttr in the rn~nncr p r ~ v i d d  in sub-section (10) : . . 

- 
p&$id&:tfiat' such 'o~lider shall be competent to allow the owner such exten- 

sion of time as he deems moper without any liability for any compnsation nr 

other pymtnt  for the period of extension. 
I 
i 

.bI$) apml af a &hide under sub-saction (9 shall'be hv public auction 
a d  qt,uhe e*. ~f @I& omqr zqd tl~c  ale prnceedq ~ I l ~ l 1  k mode over to the 
0- ~ N H  f l p n a m  r s n ~ ,  e x p &  incurred by the officer releasins the vchiclt 
f i o m : d b  due t~.[](  pjqcr bpi takinp ddivop of if n or kfnrc  1111 c-ppi. 

fled Rate. 

rvqrr4 !a,! 
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(11) The Collector or the offim appinted' by him b this bebalf, may with 
a view to requisitioning any vehkle under &is section or d- tlw- 
compmmtiw payable for such requisiti-, by d e r  ia writ&- 

. ,  

(a) require any person to furnish to BU& 0-r or auhOrity a8 m y  bt + - 
speci6eb in the order such informah in hls ps&w rrtlating to Iha vehich: 
as may be spiiied; 

(b) direct that tbe owner or h e  person in p & m  of the wliicfc &dl 
not without his permission dispose it of or &move it till the B* b S W  
period aq may be s m e d  in the order from the pmmh or tht k 
which it is kept. 

< . .  - ,  I , - - . .  ' 

Exp1amfion.-For the purpose of this section,- . I 

(a) "owner" includes, in relation to a vehicle which is the .sub@ d 
a hire purchasa agreement, the pcfson in possession of the vehide under the 
agreement; 

(b) ?&icle" means any vehicle used or capable of btiag used for t&i 
purpose of transport of person or goods upon roads, whether propelIcd by 
mechanical power or not. 

APl-1 15. (1)  Every order passed under section 14 including any order determin% 
s p i n e t  order cornpensatinla for requisitiodg a vebicle shall be appealable to the Collectof if 

it is passed by any officer lower in rank than that of a Collector a& to the under 
motlon 14. prcscrim authority if it is passed by the Collector. 

I ,  

(2) Such appeal shall be presented within thirty days of the date on which the 
order appealed against was served on the appellant. 

(3) Every order passed in such appeal shall be final and shall not be liable to 
be calIed in question in any Court. 

Spciat 
16. Without prejudice to any powers otherwise conferred by tbis Act, any' 

pmrs of person authorised in this behalf by the State Government may enter and 'inspect 

"""Y inepeotion. and any premises or vehicle for the p ~ p ~  of ascertaining ar detemhhg whb 
ther, and if so in what manner, any order under section 13 or sectioa 'Id 
should be made or with a view to secutiag compliance with any orbtr made 
hereunder. 

Pendtg. 17. (1) Whoever acts in contravention o i  the directions ~ontained in a n d -  
fication issued under section 3 shall, on conviction, be punishable with 
which may extend to Wty r u p  or In default tcr simple imprisonment for 'a 
perid not exceadhg ten days, and far the second or s u m t  '&a& wltb 
f ie  which may extend to one hundred rupet! 9~ -i$ detg~ l t  to simple idprim. " 
mpnt far R pea ROJ t!C@h8 ~ c n t y  dayam 

. .  
. . 

I - 
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-. (2) Wmvef  m t s  a breach of the provisions of any rule made u d u  
W o n . 2 2  shall; an owviction be punishable with h e  which may extend to 
Bfty r h p  nnd for the second or subsequent offence with ~UIC which may extend 
to one hundred r u m .  

(3) Whmvm without reamable excuse, fads to x@er in tbe manner q u i d  
auy assistana ar service wbich he is required to render or to do anythbg or 
to abstain fmn do@ mything wbich he is required to do or to abstain from 
doing in pursuance of a proclamation under section 13, shall on moviction bc 
punishable with 6ne which may extend to fifty r u p  and for the secwd or 
wbseqwnt offeact with €me which may extend to one bundred rupees. 

(4) Wbwcr contravenes any order made under section 14 or d m  anything 
in antravmth  d the provisions of the said section shall, w mvictim, be 
punishable uith fine which may exteod to five hundred rupees aad far the s m d  
m subsequc~it offence with fine which may extend to one thousand rum. 

(5) Wbcrmr ' voluntarily obstructs or dek any mistance to or impdm or 
othedse mi& ferej with- 

(a) any cfimr or person exercising any powers or performing any duties . 
c o n f e d  or imposed on him by or in pursuance of the provisions of this 
Act or otherwise discharging any lawful functions in m d o n  with prevm- 
tivc or remedid measures taken or to be taken against Iocusts under the 
firovisions of this Act, or any proclamatioas, orders or diractions made or 
given thereunder, or 

(b) any prson who is carrying out the orders or cljrdws of any such 
officer or prjon as aforesaid or who is otherwise acting in accordance with 
his duty in pursuance of this Act or any proclamations. orden or directions 
made or given thereunder, 

Jdl on mnviction, be punishable with imprisonment which may extend to three 
munths or with fine which may extend to five hundred rupeear or with both and 
for the second or subsequent offence with impri~onment which may extend to six 

\ 

' months or wit11 h e  which may extend to one thouwnd rum or with bth. 

0 , 18. O&nces d e r  section 17 shall be tried in accordance with the provisiohs Spial 
?'4m ~ t a j n d  in 262 to 265 of the Code of Criminal Pmmdme, 1973. ~72; 

trip! of 
cartain 

..- offanoe* 

A ointment I 19, n. 8(8b a ~ ~ m ~ e n t  may, by notification in Lo &l Gazette, aapbaint 
o nfqmotor~ I e ~ c h  +fs&s ss it dwms fit to be Inspectors and A s w s  for such lml ,a h. 

p a  &,my be s e e d  in such notifi~~tion. aaow, 
- I .  . . , I .  . ' . 
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Bar anit 20, ( I )  No~auit, p s e c u t h  .or ~ t k  legal p-'. shH &'X@h~t my 
of o t h r  
~ s g d  ptrson in mpect of mythlag in g o d  faith dane or i n t d  ,ta'b&ne 
p ~ o m d i n ~ f i  orria pmwnm Of t lds Act; or for my damage m u d  bqi any d o n  td 

good faith in carrying out the provisions of this Act. 

(2) .No prosecution d e r  this Act shall IE o o m m d  dtbaut thd p m h  
anctlon of the Collector, nor affw six months from the dale of tl~,mw 
of the alleged offence. ) I 

hle@tion 21. ThzStateGovemmentmay,byorderdirwt thatanypwer[edaptt l i e  
of power. 

p w e r  to make rules under section 22) exedsable by it under lhls Act' a h l l  k' 
exercisable by such officers subrdinatt to the State Government and sub* to 
suah conditions. if any, as may be specIAed in tho h e r .  

, ' " - <  

Powor to '22. (1)  The State Government. may. by notification In the Officid~Gaz~ta;  
makb- rul~e  make rules for carrying out the purposes of this Act, 

(a)., h particular and without prejudice to the generality of the . f a t d n g  
powers. such rules may be made to provide for ail or any of the fol- 
matters, namely: - 

( i )  the form and manner in which, and tbt time within which. m&r 
section 5 shall be given; 

the nianner of making an inquiry under sub-section { I )  of 1.1: 

(iii) payment to which persons referred to in s u b d o n  (3) ot section f 3 
shall be entitled; 

(iv) the a~itliority to which an appeal ahinst an order p&&d by the 
Coflector shsil be made under sub-section ( I )  of sdm 15: 

(v)  any other matter, which is to k or may h prascribad. by rub 'mubir 
this Act. 

1 

(3) The, power ' to make -rules conferred by this section shaU bs a u w  loq 
the condition , of the rules being made after previous publimtion. - 

=. 
+ - ..-I .r . . 

(4) All rul& made under this section shsU be laid for not 1- tI& h' 
days More the state Legislature as soon as ps ib lc  after they arc made and 
shall be subject to rescission by the State Legislature, or to such mdification sa . 

the State l&slnture may make, during the session in which they are w, laid or 
, . 

, thc session irnrnedintel y following. . . 

(3 Any rescission or modification an madn by tho gtitie ~tagi#Cm'sblI. br-, 
published , in . the . . .  Offfcial , G~zelle . in? shall thereupon . b J  bkc . 8flcet. 



23. ( I )  the mnummrnent of this A&- . Xteqeel a d  
wvlogm. 

*, (a) the Bombay Agricultural - Pests and Diseases Act, 1947. and 
mf 
1wr. 

83' [b) the Gujarat Agticultural Pats and Diseases Urdinance, 1980. 
a o r  shd st& r8pded: 
I*& 

P r o ~ d d  h t  anything done or any action taken under the provisions of the 
Act so repiled shall, so Ear as it is not inensistent with the provisions of this 
Act continue in force and be dwmed to have k e n  done or taken under rhe 
oorresponding provisions of this Act Wesf and until it is superseded by any- 
thing done or any action taken d r  the provisions of this Act. 

(2) Notwithstandins the repeal of the said Ordinance, anything done or any 
rtctioa taken *under the said Ordinance shalI be deemed to have .ken done or 
takm undcr the wrrespndhg provision of this Act. 
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